OPEN COURT

CENTRAL ADMINISTRAT IVE TRIBUNAL,
ALLAHABAD B2NCH,
ALIAHABAD.

Dated : Allahabad this 13th day of Nov .1996.

Coram : Hon, Mr, S. Das Gupta, Member-A |
Hon, Mr, T. L. Verma, Member-J

i —

Civil Misc. Contempt Application No,199 of 1994 |

shyam Bahadur Singh son of suraj Pal Singh,
Resident of 319/, G.R.P. Co lony,
leader Road, Allahabad.

,Applicant

(c/8 sri §.C.Tripathi, g Sri MK Upadhyay)

Versus 5
|

Shri Anirrudh Kumar Jain,DivisionalRaihway =
Manager, Northern Railway, Allahabad. l
. .Respondent.

(C/R sri A.K.Gaur) |
IN |

Original Aprlication No, 1730 of 1993.

Shyam Bahadur Singhiecees.o Applicant,
Vs.
Union of India and.others...Resrondents.

_ORDER (9ral)
(By Hon, Mr, S. Das Gurta, Member=A)

This contempt application was filed
alleging non-compliance with the direction

contained in the order dated 6.,12.1993 by
which a bench of the Tribunal had disposed

of 0.A.No,173C of 1003,
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25 Tt appears from the order passed by the
Tribunal that the O.A. was disposed of in limine
without issuing any not ice to the re spondents.
The direction to the respondants was to consider
a representation of the applicant, and to dispose

of the same by 3 reasoned and speaking order.

3 It has been settled by the Hon 'ble
supreme Court in a recent decision that no
substant ive direct ion can be issued without
giving an opportunity to the respondents to
f£ile a reply. Also in case of Rikhi Ram a

£u11 bench of the Tribunal has held that t= J &
substant ive directioﬁiissued to the respondents
without obtaining the reply, such a decision
can be suo-moto reviewed and recalled, in case

any contempt procedding has been init iated

for non-compliance with such d irect ion.

4, It is clear that the order dated 6,12.1993

passed by the Tribunal was in limine without

jssuing notice to the respondents.

s 8 In view of this, this order can be suo=-moto
reviewad and recalled. In any case the respondents
have filed a counter reply in which it has been
specifically averred that the Tribunal's dirsction
has been complied with by considering and |
d isposing ofthe representat ion of the applicant
by reasoned order dated 12.1.1006. A copy of ®@
the aforesaid order has also been annexed to the

: o
counter-replyt This order appears to be speaking
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and reasoned. We are, therefore, satisfied that

direction of the Tribunal has been substant ially

complied with. Ther= is no Rejoinder-Affidavit

filed by the applican‘cg e Kb W Lofenhs "}—
I fnTnaw:.

6. In view of the foreqoing, the contempt

proceedings are dropred. The not ice issued to

the respondent is discharged.

MEMBER (J) MEMBER (A)

(Pandey)




